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I. MOTION SEEKING REVOCATION 
OF THE PROCLAMATION ISSUED BY 

THE PRESIDENT OF THE 21ST 
OCTOBER, 1981 IN RELATION TO 

THE' STATE OF KERALA 
II.        STATUTORY RESOLUTION 

SEEKING APPROVAL OF THE PRO-
CLAMATION ISSUED BY THE 

PRESIDENT OF THE 21ST OCTOBER; 
1981 IN RELATION TO THE STATE  OF  

KERALA 

SHRI SYED SHAHABUDDIN (Bihar) : 
Mr. Deputy Chairman, Sir, with your 
permission I rise to move the following 
motion; 

"That this House recommends to the 
President that the Proclamation issued by 
the President on the 21st October 1981, 
under article 356 of the Constitution, in 
relation to the State of Kerala, be revoked." 
In support of my motion, I make the 

following submission to the House. 
Sir, I have read very carefully the message 

from the Governor of Kerala, dated 20th 
October 1981, from Trivan-drum, addressed 
to the President. It was copied to the Prime 
Minister, the Home Minister and the Home 
Secretary.     There the operative part says: 

"The Chief Minister, Shri E. K. 
Nayanar, met me today at 6.45 p.m., 

and submitted the resignation of the 
Council of Ministers headed by him." 

My first submission is this. The Chief 
Minister met the Governor at 6.45 p.m. on the 
20th October, 1981. And the same evening 
the Governor rushed with a message to the 
President, recommending that the President 
may by a proclamation under article 356 of 
the Constitution assume the functions of the 
State Government, etc., and also 
recommending that the Legislature need not, 
however, be dissolved but kept under sus-
pended animation. She added; I have 
requested Shri Nayanar to continue in office 
till alternative arrangements are made. 

The period granted to Mr. Nayanar was 
rather brief, because the Government, the 
very next day accepted the recommendation 
made by the Governor and issued a 
proclamation. As you can see, the 
proclamation is dated 21st October. 

Sir, I cannot see the urgency behind such 
action and, therefore, I feel that the 
Presidential Proclamation at that stage, at that 
point of time, was uncalled for, unnecessary, 
and premature. It is my view, Sir, that the 
Governor should have applied her mind to the 
situation, before coming to the final 
conclusion. She does talk about 'assessment'. I 
cannot understand what degree of considera-
tion went into making that assessment when, 
within a few hours of the receipt of the 
resignation by the Chief Minister, she rushed 
with a message giving her 'considered views' 
as to what needs to be done in that situation. 
And, therefore, Sir, I am sorry and I am 
constrained to say this—that this entire 
situation looks like a prearranged drama, a 
drama in which the script was prepared in 
advance and in which the various actors in the 
drama were just supposed to speak their piece 
as and when their turn came on the stage. I 
feel, Sir, this is a distortion of the spirit of the 



 

Constitution. I say this, Sir, because we 
have no details at all in this letter 
whether, between the time when the 
Chief Minister called on the Governor 
and the time letter was sent, the Governor 
met any other political leader of the State 
at that stage. We had a coalition 
government which the Communist Party 
of India (Marxist), with 35 Members in 
the Assembly, was heading. Now, apart 
from this party, there were four other 
parties with a sizeable number of 
Members in the Assemly. The next in 
line were Congress (U) with 22, the 
Communist Party of India with 17, the 
Congress (I) with 17 and the Indian 
Muslim League with 14 members. I am 
leaving out the others which had less 
than 10 Members—all this in a House of 
141. I would imagine that the appropriate 
course for the Governor —even if she 
were to omit the C.P.I. for the time being 
because the C.P.I. and the C.P.I. (M) 
were part of the same coalition—was to 
call upon the leader of the Congress (U) 
to ex-lore the possibilities of forming a 
viable Government. She should have 
given him an opportunity to do it. 
Subsequently, if he had professed his 
inability to form a Government after due 
exploration, then the opportunity should 
have been provided, in my view, to 
Congress (I) and subsequently to the 
Indian Union Muslim League. After all 
these groups were unable to form a 
viable alternative and a coalition which 
could be sustained in the House, if and 
when it met, the Governor would have 
been justified in concluding that the 
constitutional process in the State had 
broken down and she would have been 
absolutely right in recommending to the 
President not only the proclamation 
under Article 356 imposing President's 
raj over the State but also dissolving the 
Legislature. All this exercise has not 
been gone through. What were the facts? 
At least, they have not been mentioned 
here in this  letter. I feel that the absence 
of any such procedure in this instance 
violates the principles of the supremacy 
of the legislature. It is, under the 
Constitu- 

tion, the light, the responsibility and the 
privilege of the Legislature to establish 
or to de-establish governments. The 
stability of a party and whether it enjoys 
the majority or not can always be tested 
on the floor of the House. It is the 
legislature which is the master of the 
Government. We know that there are 
political situations in which the minority 
governments have been sustained. We 
have the example of Kerala itself. The 
example that comes to my mind is that of 
the Government led by Shri Pattam 
Thanu Pillai in 1954 who had only 19 
M.L. As in a House of 120 and he carried 
on the Government for over a year and 
he could have carried on even longer had 
he not been transferred out of the State as 
a Governor. Assam is another example. 
We have also the example of the Central 
Government. Mrs. Gandhi, at one point 
of time, headed a minority Government 
for more than nearly two years. 
Therefore, all these precedents have been 
swept aside. The Governor has taken a 
decision abruptly without due 
consideration, without application of 
mind, without assessing the political 
situation, without consulting the political 
leaders of the State and without taking 
the Assembly into confidence. Therefore, 
I feel that the advice was not rendered in 
the true spirit of the Constitution. 
Therefore, my conclusion is that the 
proclamation of the President was 
premature, was not called for and was 
unnecessary: In fact, in my view, the pro-
clamation has precipitated a political 
crisis in the State. 

Now, what was the motive behind this 
proclamation? Permit me to say, Sir, that 
it is a sad reflection on the way we are 
working the Constitution. This 
proclamation was motivated primarily to 
engineer defections in the State 
Legislature. We know that the present 
Government is a master of this art. They 
not only deal with defections in retail, 
but they deal in defections wholesale. We 
have the example of Mr. Bhajan Lal of 
Haryana and we have another exam- 
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[Shri Syed Shahabuddin] 

ple of Shri Ram Lal in Himachal 
Pradesh. Of course, we have the example 
of Assam in Assam, the President's 
proclamation gave the power in the hands 
of the bureaucracy, unrestricted and 
without any political control, who used 
that power in order to apply pressure on 
the weaklings among the opposition to 
win the over to the side of the ruling 
party. This very thing was the main 
motivating force behind the advice of the 
Governor and behind the decision of the 
President or the decision of the Central 
Government to establish President's raj. 
Sir, I have a feeling that the Kerala 
people are politically very conscious and 
that they shall not be taken in. . 
If any body defects in Kerala,    he will be 
taken care of during the coming elections.   
I hope so. But I would like to put one 
more point before you, Sir, because I don't 
think I have taken too much of time.     
Let us  see the national    picture.      As    
I    see    the national picture.   Sir, faced 
as we are, confronted  as  we  are by  the 
rising tide of authoritarianism and 
dynastic dictatorship in  our  country,   we  
can see the menace on the horizon.    The 
clouds are gathering, they are visible to 
everybody.    I feel and I am sure this 
House will support me if I say that every 
Opposition Government is a citadel of 
democracy in this country and therefore,    
Sir, the    Central Government    considers 
its    duty and purpose to    demolish the 
Opposition Governments, to    topple 
them.    Mrs. Gandhi  had  a  continuing  
war  since the beginning of    1980 with    
Sheikh Abdullah in    Jammu and    
Kashmir, with Jyoti Basu in West Bengal, 
and with the Government in Kerala.   
Now, she has succeeded in one.    I hope it 
is not the beginning of a process... 

SHRIMATI      KANAK      MUKHER-
JEE    (West Bengal):    And    Tripura 
also. 

SHRI  SYED     SHAHABUDDIN:... 
and I hope it does not lead to the end 

of    democracy in    the country.    Yes 
Tripura also: that is another example. 

Sir, we cannot permit the federal 
structure to be eroded. We cannot permit 
political monolithism to be imposed over 
the country. Our Constitution 
presupposes and envisages a situation in 
which different political parties and 
groupings shall rule over different parts 
of the country, and they may be different 
in political complexions from the Central 
Government. And this we should not 
permit to be eroded. 

Sir, I would like to say one more 
sentence before I conclude. As far as the 
stand of the Janata Party is concerned, 
we have an independent group of MLAs 
there. They are very few in number. 
Keeping this national picture in view, our 
Group has decided that they cannot 
support a Government in which the 
Congress (I) participates in Kerala. And 
they shall not support a Government 
which depends on the Congress (I) not 
only for its exiatencebut also for its 
survival.    Thank you, Sir. 

The question was proposed. 
THE MINISTER OF HOME AF-

FAIRS (GIANI ZAIL SINGH): Sir, I 
rise to move the following Resolution: 

"That this House approves the 
Proclamation issued by the President 
on the 21st October, 1981, under 
article 356 of the Constitution, in 
relation to the State of Kerala." 
Sir, during October, 1981, in the wake 

of sudden political developt-ments, the 
Coalition Government of Left 
Democratic Front, headed by Shri E. K. 
Nayanar was reduced to a minority and, 
accordingly, the Chief Minister of Kerala 
submitted the resignation of his Ministry 
to the Governor of Kerala. On the 20th 
October, 1981, in her Report to the 
President dated 20th October, 1981, 
copies of which were laid on the Table  
of both Houses  of Parliament 
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and also circulated amongst the Members, 
the Governor recommended issue of 
Proclamation under article 356 of the 
Constitution in respect of the State of Kerala 
by the President. She also recommended that 
the State Assembly be kept under suspended 
animation. 

The political situation in Kerala is sti]l 
fluid. Accordingly, no Ministry may be able 
to assume office by 21st December, 1981, by 
which time the present Proclamation will 
expire unless approved by Resolution by both 
the Houses of Parliament. I would, therefore, 
request the House to accord this approval to 
the Proclamation issued by the President on 
2lst October, 1981, in relation to the State of 
Kerala. 

The question was proposed. 
MR. DEPUTY CHAIRMAN: The Motion 

and the Resolution are now open    for    
discussion.    Shri    K.    K. 
Madhavan. 

SHRI K. K. MADHAVAN (Kerala): Mr. 
Deputy Chairman, Sir. coming as I do from 
the con-cerned State, Kerala, I am fully aware 
of the entire facts. Sir, this Proclamation 
under article 356 by a notification of the 
Ministry of Home Affairs, dated the 21st 
October, 1981, is based on a teleprinter 
message Report No. 3719 dated the 20th 
October, 1081, by the Governor of Kerala. 
Sir, going through the report of the Governor 
it looks very strange to read the concluding 
part of the Letter at page 2, last paragraph, 
which is very important. Sir, I quote: 

"In view of the circumstances 
mentioned above and in view of my 
assessment of the situation" 

what    assessment it is, I cannot    say, 
"a viable alternative Ministry is not 

immediately possible". 
That is one part. 
[The   Vice-Chairaman,    (Dr.   Rafio 

Zakaria in the Chair] 

Then, another part also I quote: 

"I further recommend that the 
Legislature need not, however, be 
dissolved but be kept under suspended 
animation '. 

So, these are the two relevant parts. The 
second part is only a consequence of the first 
part.    What is mentioned there?   "a viable 
alternative Ministry is not    immediately 
possible".    Does the Governor mean that a 
viable alternative Ministry is possible in the 
long run or after some time?     This report is 
silent about it.    The report is also    silent    as 
to    whether    the Governor of Kerala is  
exploring the possibilities.     But,    that is    
not the point.     The most important question is  
whether  the  Governor  is justified in making a 
recommendation of  the latter part, namely, 
that the Legisla-ture need not, however, be 
dissolved but be kept in suspended animation. 
Sir,     this is     questionable.     If    the 
Governor is convinced that a popular 
Government    is not    possible in the near 
future or in the remote future, what is the 
justification for this part of the    
recommendation which    says that the 
Assembly   need not   be dissolved?    That is 
my point.   Sir, I am one of those people who 
have at the earliest demanded that the 
Assembly should be dissolved,  not for 
political angling but for an immediate election 
to be followed by. Sir, what prevents this 
Government    from doing    that? You have 
got an Election Commission which will tailor 
to the requirements of those who are in power.    
Here is an.  Election   Commission   which  
will not  conduct    elections for    indefinite 
periods.    Here is  an    Election Commission 
which  can  and will  conduct elections within 
the shortest possible time as has    been already    
done last year.    We have the    lesson of    Mr. 
Bahuguna's election.     Nobody    knows when 
that will be conducted or whether that  election 
will be conducted at all or not.    But here in 
Kerala a dubious method, a strange method, a 
wonderful  method  has been  adopted now for    
nearly    two months.    The 

193     Re. Statutory Resolution   [ 16 DEC. 1981 ] relation to Kerala 194 
issued in 



 

[Shri K. K. Madhaven] Ministry had 
resigned on the 20th October. We are now 
discussing on the 16th of December, a little 
less than two months. All this time, you must 
have gone through the newspaper reports 
pouring in everyday, coming from Central 
Ministers, coming from General Secretaries of 
Con-gress-I party at Delhi going roundabout 
and making statements, and from a leader of 
the former opposition party in Kerala with a 
following of only 16 members. It may be 
sweet-16, I have no quarrel. A leader who has 
got a following of only 16 member, was 
preaching to the enligh-tended people of 
Kerala; Look here, you have to elect a 
Government which is in tune with the political 
complexions of the Central Government. Sir, 
Central Ministers also have gone there and 
made public speeches that a minority 
Government can be fully justified to be in 
power; and it was no less a person than a 
Cabinet Minister who is not supposed to be 
representing Kerala but who is representing 
some other State; I am not worried where he is 
elected from; but he does not represent 
Kerala. 

SHRI SYED SHAHABUDDIN; He has 
run away from his State. 

SHRI K. K. MADHAVAN: Here is a 
gentleman who makes speeches and 
statements about the Government of Kerala, 
on behalf of the Government of India, a 
person who has nothing to do with Kerala. So, 
he comes there, makes a statement that in the 
present circumstances even a mino-rity 
Government will be justified. And he claims 
to be a lawyer. I don't know what type of 
Constitutional law he has learnt. If that is the 
law he has learnt, I think it will be the end of 
Constitutional law. 

Sir the position is this. Here is a case for 
immediate dissolution of the legislature 
Father than suspended animation of the 
legislature.   Why is 

the Assembly suspended only? Why is it not 
dissolved? It was to suit your requirements, to 
suit the re-quiremeuts of those who are in 
power in Delhi. It was only for that purpose. 

Let us, Sir, go through the party position as 
reported by the Governor. Before that, I may 
be permitted to state a word about the election 
that was conducted on the 21st of January 
1980, exactly 15 days after elections to Lok 
Sabha, which were conducted on the 6th of 
January 1980. The so-called Indira taranga 
could not enter Kerala and only a small 
number of Members they could elect to Lok 
Sabha, whereas Indifia-wave had set in and 
entered the whole of India. Immediately 15 
days after that, elections to Kerala State 
Assembly were conducted and what was the 
result? The Assembly has a strength of 140 
members; the figure here is 141 because that 
one member is only a nominated member from 
Anglo-Indian community. So, Kerala 
Assembly has got a strength of only 140 
elected members, and in the House of that 140 
members, your so-called United Democratic 
Front led by the leader of the sweet-17, got a 
total following of only 41 members belonging 
to 5 parties. Congress-I had. 17, Indian Union 
Muslim League had 14, Kerala Congress 
(Joseph Group) had 6, National Democratic 
Party that is the feudal party of Nair and 
Menons and all these people, a dominant com-
munity there, had 3, and Praja Socialist Party 
had I solitary member. The Left Democratic 
Front had 94. It was a massive strength of 94. 
The polls had given a massive mandate to the 
LDF. Immediately after the assumption of this 
Government, the LDF Government in Kerala, 
all reactionary elements, all reactionary forces, 
inside the State outside the State, as well as 
outside this country, were conducting tirades 
and a merciless propaganda in a massive way, 
just to see that this Government was pulled 
down. And they have succeed, ed.    I have to 
congratulate the reac- 
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tionary elements operating at the international 
level. I have to congratulate international 
reaction for the fall of this Government. 

Unfortunately, Sir, members of my Party also 
have betrayed.    I am one of those people, who    
differed on the question whether my Party 
should or should  not  withdraw  from the  LDF 
Government.    I    said    'No'.    I    was 
opposed  to  do  it.    Not  only  myself. There 
were    other    Members, senior Members, 
there    were six MLAs, including two  
Ministers  in  the earlier Cabinet, who were 
opposed to it.   My Party took a decision, 
sitting two days and two nights, on the 14th 
and 15th October  at  Trivandrum,     sitting 
very late, round the    clock even,    beyond 
zero hour on the night of  15th and till half past 
four on the 16th morning; just before day 
break, we concluded     our     deliberations.     
We arrived at a majority decision.    This was 
not     a      unanimous      decision.   The 
decision    was    to      withdraw      from the   
Government.     This  was   only  a majority  
decision.     The opinion was divided.     We  
decided    to sit in the opposition.    On the 
16th, I was present at Trivandrum at the place 
where the President of my unit of Congress (S)   
along    with  the     Leader of the Legislature 
Party, declared at a Press Conference  in     
unambiguous     terms that my Party will sit in  
opposition. Opposition  means     opposition.     
This solemn declaration was made to the 
people that we would withdraw from the  
Government and that we would sit in the 
opposition.    This was also published    in    all    
the    newspapers, through all the news  
agencies.     But after this, one section  of the 
power hungry people felt as if they are like fish 
out of    water.     They    thought, they cannot 
live without power.   They began to    think in    
terms of power. They began to speak in terms 
of coalition and all that.    But actually, they 
were attracted by    the baits    which were 
extended by the people who are in power.    It 
was an attempt to divide my Party.   Here is a 
Party at the Centre,  in power, which     came 
into existence   and  which  flourished   and. 

which took nourishment by defections and 
defections only; a party formed by defections 
and a Party which has developed by 
defections and deceptions. This Party has 
come to power through an election last time; I 
agree. But I would like to know whether that 
Party and that Government has got the right or 
the justification to put political baits before 
other people for defection, before other people 
for coalition. This offer is wrong. What 
justification is there to invite people and say 
'Come on; let us have a coalition'. It is equally 
wrong to accept the offer and talk in terms of 
coalition. This is nothing but misuse of 
official power, administrative power and 
official position enjoyed by the Central 
Government. A very important personality 
asked me—he had the audacity to ask me—
"Mr. Madhavan, why should you object to the 
merger of your party with my party? If you do 
not object to this merger of your party, if you 
agree to the merger of your party, I shall pro-
pose your name—that was the language 
used—and you will be elected to this Rajya 
Sabha for one more term." 

SHRI PATTIAM RAJAN (Kerala): That 
personality may be Mr. Makwana. 

SHRI K. K. MADHAVAN: No, no, can't 
say. There are very eminent people, very 
intelligent people, making foolish promises. 
So, Sir, if this is the promise that can be 
extended to a Member of the Rajya Sabha, 
you can imagine what the type of promises 
will be extended to the members of the 
Kerala Legislative Assembly. Is it not 
political immorality? 

SHRI ARVIND GANESH KUL-KARNT 
(Maharashtra): To whom are you addressing? 
That party is already thriving on defections. 
(Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Kulkarni, please sit down.    
What is this    talk 
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[Dr. Rafiq Zakaria] across the table? 
(Interruptions). You are showing back to the 
Chair and while facing him you are saying 
something. This is a very funny situation. 

SHRI ARVIND GANESH KUL-KARNI: I 
am advising him not to waste his time 
unnecessarily over such things. 

SHRI K. K. MADHAVAN: My party 
cannot join the coalition because the highest 
authority of my party, the only competent 
authority in the All India Congress Party, has 
passed a resolution against that move. The 
Congress Working Committee(s) passed a 
resolution on the 18th and 19th October at 
Bombay and that resolution was adopted on 
the 20th and 21st of October by the AICC at 
Bombay, Pro-hibiting my party from making 
any sort of cooperation with the Congress (I) 
under any circumstances, at any level or in 
any form. So, there is the blanket ban on my 
party, on my party MLAs to have a coalition 
with the Congress (I). Then, how can they 
make a Government? The present position is, 
the six MLAs including two former Ministers 
are completely in agreement with the 
Congress Working Committee's mandate. 
Now here is the latest person Rajiv, the prince 
of Allahabad. Here is the new prince of 
Allahabad, not the Prince of Wales, who is 
extending weight through Mr. Stephen and 
Mr. Karunakaran. All sorts of patronise will 
be given—that is the new political sanvidhan 
of the Sanjay cult. 

SHRI U. R. KRISHNAN (Tamil Nadu): 
How can the Chair allow this? Can we 
discuss any other member of the House, 
whoever he may be? 

SHRI K. K. MADHAVAN: I think the 
hon. Member does not understand what I 
said. 

SHRI U. R. KRISHNAN: It is the 
convention that we should not discuss any 
member of the other House. 

SHRI PATTIAM RAJAN: Not discussing. 

SHRI U. R. KRISHNAN: This is most 
immoral. This should be expunged. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): There is a point of order, Mr. 
Madhavan. 

SHRI P. N. SUKUL (Uttar Pradesh): Sir, 
Mr. Sanjay Gandhi is now no more. Mr. 
Rajiv Gandhi is not a Member of this House. 

SHRI K. K. MADHAVAN: I did not say 
Sanjay Gandhi. Sanjay is a Mahabharata 
figure. Have you read Mahabharata? He is a 
Hindu. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Order please Mr. Madhavan, 
please confine yourself to the subject under 
discussion. 

SHRI K. K. MADHAVAN: Yes, yes, I am 
related to my subject and I am relevant to my 
subject. I do not deviate. 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): Come back to Mahabharata. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): As Mr. Mathur has reminded 
you, you come back to Mahabharata now. 

SHRI K. K. MADHAVAN: This is 
Mahabharata. 

SHRI U. R. KRISHNAN: Sir. the 
references to Rajiv Gandhi should be 
expunged. 

SHRI K. K. MADHAVAN: Now to attract 
the people. ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):   Please conclude now. 

SHRI K. K. MADHAVAN: How can a 
political group or alliance consisting of 41 
persons form a government without attracting 
at least 30 or 31 members from the other 
groups? That is the point, You cannot get 30 
persons 
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All that you can get is just 23, 24 or .25  or 
something like that. 

SHRI SYED SIBTE RAZI (Uttar Pradesh): 
Who are you to calculate these things? I think 
it is all irrelevant what you are talking. 

SHRI K. K. MADHAVAN: Usually such 
questions originate from fools. Therefore, I 
do not expect a question like that from my 
learned friend. 

In any case, by any calculation, by any 
method of arithmetical calculation 71 
members cannot be there in coalition. So that 
being the arithmetical reality that even a 
primary school boy can understand, I do not 
know how the socailed political pandits sitting 
in Delhi, their counterparts sitting at Cochin 
or Trivandrum and their numerous 
counterparts moving around from Shillong to 
Gujarat and from Srinagar to the Cape, are all 
talking every day, day in and day out, of only 
one slogan: "An elected Government will be 
installed in power very shortly''. Very 
shortly", as if they are going to give a 
Christmas present to the people of Kerala. Let 
them give a Christmas present to the people of 
Kerala by ensuring equitable distribution of 
essential commodities. We have done it. Sir. 
The former popular Government in Kerala 
had done it during the Onam festival. I 
challenge whether they can do it now. So their 
Christmas present is that a popular 
government will be brought into existence. 
Somebody told me that they are sitting there 
at Trivandrum or Cochin today to snake a 
government. And when they are reported to 
be sitting today for making a government, 
yesterday this Government brought in 
Supplementary Grants. That is much stranger.   
(Time bell rings). 

In essence, it is an inmoral practice, an 
illegal practice, constitutionally unlawful, 
politically immoral to instal a minority 
government in Kerala led by your small 
party. At what cost Kerala is prepared for an 
election. Are you -ready for an election? All 
that Kerala wants is to  have  immediate  
election 

after the dissolution of the Assembly. That is 
all. Nothing less than that is practicable. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Thank you, Mr. Madha-van. 

SHRI K. K. MADHAVAN: So, my 
demand is that instead of keeping this 
Assembly in suspended animation just to 
angle members by offers of political 
patronages, the Kerala Assembly should be 
dissolved with a view to having an 
expeditious election according to law and 
fully based on political morality. You have 
the Election Commission who will do your 
job. Let him do it. Ask him to do it. That is 
all. I oppose the suspended animation of the 
Assembly. 

SHRI M. S. RAMACHANDRAN (Tamil 
Nadu): Mr. Vice-Chairman, Sir I rise to 
support the motion for approval and oppose 
the motion recommending to the President to 
revoke the proclamation. Sir, I have been 
listening with interest to the arguments of the 
previous speaker who claimed to have the 
sole knowledge about Keraia. Sir, though I 
do not possess that sole knowledge ' about 
Kerala.... 

SHRI PATTIAM RAJAN: He is from 
Kerala. 

SHRI M. S. RAMACHANDRAN: I know. 
I am coming from a State which is near 
Kerala, which is very close to Kerala.   
(Interruptions). 

SHRI SYED SHAHABUDDIN: That way 
the Home Minister should know very little 
about Kerala. 

SHRI M. S. RAMACHANDRAN: A 
person cannot see around himself, but with 
the help of somebody who is close to him, he 
will be able to have a closer and better look 
about himself. 

SHRI LAL K. ADVANI (Gujarat): By that 
token, Mr. Stephen would know nothing 
about Kerala. 

SHRI M. S. RAMACHANDRAN: I do not 
say that.    Just like that,  Mr. 
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[Shri M. S. Ramachandran] Madhavan, 
coming from Kerala, has not been able to see 
his own back. As I am coming from a nearby 
State. I am in a position to see the backside of 
Kerala also. 

SHRI K. K. MADHAVAN: Because you 
come through the backdoor. 

THE VICE-CHAIRMAN (DR. RAFlQ 
ZAKARIA);  No interruptions, please. 

SHRI M. S. RAMACHANDRAN: Mr. 
Madhavan, we allowed you to speak without 
interruptions. Sir, this is not the first time that 
the State of Kerala has been brought under 
President's rule. 

SHRI PATTIAM  RAJAN;  This    is 
the first  time that the  Assembly has been kept 
in suspended animation. 

(Interruptions) 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Mr. Madhavan, you spoke for 
almost 25 minutes uninterruptedly. Nobody 
interrupted you. You please allow the other 
side to have its say. 

SHRI K. K. MADHAVAN: I was 
interrupted so many times. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No, you were not interrupted at 
all. 

SHRI M. S. RAMACHANDRAN: In the 
whole country, Kerala is the only State which 
has been brought under President's rule so 
many times. It is really unfortunate for any 
democratic society. But though unfortunate, 
the conditions in Kerala are like that. We 
should learn to live with realities also. That 
way, in Kerala it has become a common 
tradition that Governments are formed with 
majority, sometimes without majority, and 
these Governments fall within a few months. 
Very few Governments in Kerala have lived 
their whole term of office. But, Sir, it is reaily 
surprising that of all peo-ple Mr. Madhavan 
has chosen to oppose this motion. Sir, I would 
like to remind the hon. Members of this 
House that this proclamation is there because 

of the resignation of Mr. Nayanar's Ministry. 
But for Mr. Madhavan's party, that Ministry 
would not have resigned. The same party, the 
same people who brought about the collapse 
of the Ministry, are now coming and 
complaining against this proclamation. Mr. 
Madhavan himself admitted "We unanimously 
resolved to come out of the Ministry". 

SHRI K. K. MADHAVAN; No, no. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Rama-chandran, why are 
you referring to Mr. Madhavan all the time 
and getting yourself interrupted? You go on 
factual positions. 

SHRI M. S. RAMACHANDRAN: All right, 
I will speak without quoting anybody. The 
point is this. The Con-gress-S in Kerala 
Legislature decided to come out of the 
Ministry and it was that which brought the fall 
of that Ministry. It is not the Central 
Government or my party which was 
responsible for it. It is the weight of their own 
friends, the combination of group who have 
nothing in common among themselves. They 
were not able to carry on as a team. The 
socalled United Front had everything except 
unity among themselves. And it was that 
which brought about the fall. It is not our 
choice or desire that Nayanar Ministry should 
go. 

Another complaint made against the 
Proclamation is that the Governor sent her 
recommendation on the very same day, within 
a few hours, that within that short period she 
could not have assessed the situation well, 
within that short period it could not have been 
possible for the Governor to come to a 
conclusion that no alternative Ministry was 
possible. I would like to ask my friends on the 
other side; It is true Nayanar Ministry re-
signed that evening. It is also true that the 
Governor sent her recommendation the same 
night or the same day. But did all the 
happenings take place overnight? Is it not a 
fact that weeks before, the people who wanted 
to come out of the Ministry, the same parties 
which were part  of the GOT- 
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ernment, were making mutual accusations 
against each other and were saying "We have 
decided to come out and for that purpose we 
are convening our party meeting where we 
are going to take the decision"? Is it not a fact 
that for so many weeks and days these 
developments were taking place?, Is the 
Governor expected to make an assessment 
only after the actual resignation is handed 
over? Is the Governor expected to close her 
eyes and ears to all the developments taking 
place both inside and outside the Legislature 
and through all those meetings and all that? 
Therefore, the argument that the Governor's 
recommendation came too soon and therefore 
it was mala fide, is nothing but a formal 
argument and there is no sub-stance in it. 
Everybody knew even one month before the 
resignation was actually handed over, as to 
what was going to happen to the Ministry. 
Not only the Congress-S, there were several 
other constituents of the United Front. They 
openly criticised the Government, though the 
official fall was brought about by the 
congress-S. Kerala Congress (Mani Group) 
were also part of the Government.... 

AN HON.   MEMBER:     Not    Mani, 
Maani. 

SHRI M. S. RAMACHANDRAN: 
Whatever it is; I only read from English 
Mani, M-a-n-i. Anyway, thanks for your 
correction. They were also criticising the 
Government. Were any of those people 
induced by us to come out of the 
Government? Are we the people who made 
this United Front? Are we the people who 
brought this United Front to power? We are 
not the people who made the United Front 
and we are not the people who made them to 
form the Ministry. It is those parties who 
constituted the United Front.... 

SHRI HAREKRUSHNA MALLICK 
(Orissa): Is it English Mani or Malay-alam 
Mani? 

SHRI M. S. RAMACHANDRAN: 
Whether it is Maani or Mani is not a relevant 
factor.   The point is that the 

Nayanar Ministry went out of power by the 
weight of their own accumulated misdeeds, 
their inability to keep the United Front 
together and their inability to carry on as a 
team and to carry their other partners with 
them. It is because of these reasons that the 
Nayanar Ministry fell. As was stated earlier, 
more time is spent here not in opposing the 
Motion or in supporting the Motion, but on 
the question of forming an alternative 
Ministry. That is not the issue now. Whether 
an alternative Ministry is going to be there or 
not going to be there, is for the Members of 
the Kerala Legislative Assembly. This Motion 
has nothing to do with that. If any Party or 
any group of Parties is strong enough to 
satisfy the Governor, there will be a Ministry. 
But that is not the question here. The question 
here is whether the Proclamation was 
necessary or not and whether the 
Proclamation was recommended or not by the 
Governor after the voluntary resignation of 
the Nayanar Ministry. That is the only 
question. The question of alternative Ministry 
or its feasibility or otherwise is not relevant 
for this purpose. Secondly, objection is taken 
about not dissolving the Assembly and that 
too by the people belonging to the Party 
which has tried to form the alternative 
Government. Now, they are not in favour of 
dissolving the Assembly..   . 

SHRI HAREKRUSHNA MALLICK: The 
question arises, how? 

SHRI M. S. RAMACHANDRAN: I am 
not  expected to  answer  you. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Do not reply to him. 

SHRI M. S. RAMACHANDRAN: Certain 
parties who were in the Government, who 
were part of the United Front are as disunited 
as they are today. That is a different thing. 
But there is a considerable section of the 
Kerala Legislative Assembly who do not 
want dissolution of the Assembly and they 
want to probe the chances of forming  an  
alternative  Government.. 

SHRI HAREKRUSHNA MALLICK: 
Who are they? 



 

SHRI M. S. "RAMACHANDRAN: It is 
their right. 

SHRI PATTIAM RAJAN: You want to 
purchase them. 

SHRI M. S. RAMACHANDRAN: I am 
not speaking of these leaders of the Party 
who are nothing more than Dutch Generals 
without Army. I am not speaking of that 
General without the Army. I am speaking of 
the legislators who have a vote, who have a 
voice. The question is whether they want it or 
not the leaders who are not able to take their 
own people with them.... 

SHRI PATTIAM RAJAN: And you are 
going to purchase somebody. 

SHRI M. S. RAMACHANDRAN: I am 
able to purchase somebody, it is because they 
are able to sell somebody.    It is not my fault. 

SHRI PATTIAM RAJAN: That is your 
politics. That is your Party's politics.... 
(Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  Order,  order. 

SHRI M. S. RAMACHANDRAN: Unless 
they are willing to sell, I will not be able to 
purchase anybody  .... 

(Interruptions) I 
seek your    protection. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Order, order. What is your idea? 
Have you come here to disturb the 
proceedings? You will have your opportunity 
to reply to him. Let us conduct ourselves in a 
more orderly manner, please. 

SHRI M. S. RAMACHANDRAN: Mr. 
Vice-Chairman, Sir, the first speaker touched 
upon certain things I am not touching upon 
any subject which was not touched upon by 
him. If he has got a right to refer to all those 
things, I have also got an equal right. I am 
now trying to reply to all the points sought to 
be made by  him.    When  he is  accusing 

me of purchasing, I am telling him that unless 
he is a commodity which has come to. the 
market for sale, I cannot purchase. 
(Interruptions). Are you a commodity 
available for sale in the market?   
(Interruptions). 

SHRI HAREKRUSHNA MALLICK: Sir, 
the honourable Member is saying that the 
legislators are a commodity which has come 
to the market for sale and he wants to 
purchase. It is wrong, Sir.   (Interruptions). 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Sir. is it parliamentary to refer 
to legislators as commodities? Sir. you are a 
senior parliamentarian and you should know 
whether this  is to be allowed or not. 

SHRI HAREKRUSHNA MALLICK: Sir, 
this is the Council of States, We represent the 
States and he is referring here to the State 
legislators as commodities. (Interruptions). 
This should not be allowed. 

THE VICE-CHIAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Ramachandran, may I 
request you not to go to the market business? 
Let us not talk of purchase or sale. You are 
making a good point and, therefore, confine 
yourself to saying that it is for the State 
Legislature to decide whether a group of 
parties can form the Government there or 
cannot form. That is enough. How this is 
done or this is not done, let us not go into that 
question. 

SHRI M. S. RAMACHANDRAN: Mr. 
Vice-Chairman, Sir,. . . . . .  

SHRI SYED SHAHABUDDIN: Mr. 
Vice-Chairman, Sir. I am on a point of 
order. My contention is that all refer 
ences to the sale and purchase of legis 
lators should  be...........  

SHRI HAREKRUSHNA MALLICK: Off 
the record. 

SHRI SYED SHAHABUDDIN: .... taken 
off the record. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I will go through the pro-
ceedings. 

SHRI SHRIDHAR WASUDEO DHABE: 
Sir, he has said that just now only. Can he say 
that the legislators are commodities to be 
purchased in the market?   (Interruptions). 

 
"SHRI""' NARASINGHA PRASAD 

NANDA: Sir, how can he say that?. . 
(Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please sit down. (In-
terruptions). Please sit down. I am on my 
legs. 

SHRI NARASINGHA PRASAD 
NANDA: Kindly listen to me, Sir. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please sit down. I am standing. I 
think it is a healthy development. But, to 
deckle whether certain things can be 
expunged or cannot be expunged, I will have 
to go according to the parliamentary 
practices,.... 

SHRI LAL K. ADVANI: Yes. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): . . and only if I am satisfied that 
those practices have in any 

†[ ] Transliteration in Arabic Script. 

way been violated, the question of ex-
punction will arise. I think the debate has 
been going on at a very high level and let us 
keep it at that and let us not indulge in  any 
such exchanges. 

SHRI NARASINGHA PRASAD 
NANDA: Let him not take it to the market 
place! 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Therefore, I would request you, 
Mr. Ramachandran, to wind up now. 

SHRI M. S. RAMACHANDRAN: Mr. 
Vice-Chairman, Sir, with due respect to you, 
I would like to say that you have been unfair 
to me. I did not use the words "purchase" or 
''sale" or "commodity" until I was accused of 
purchasing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): That is all right. 

SHRI M. S. RAMACHANDRAN: Until I 
was accused of that, I did not say that and I 
only asked how there could be a purchase 
without there being a commodity. I only 
asked how there could be any purchase 
without any market. I did not agree with their 
argument. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I agree with you that this 
provocation came from that side. But the 
provocation came unauthoris-edly. Bat your 
speech is authorised. Therefore, please do not 
react to these unauthorised interruptions. You 
are absolutely justified in saying that you 
only reacted. 

SHRI M. S. RAMACHANDRAN: I only 
reacted, Sir. 

SHRI HAREKRUSHNA MALLICK: Sir. 
I rise on a point of order. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Dr. Mallick I will not allow 
you. You have been interrupting the debate 
all the time. 

SHRI HAREKRUSHNA MALLICK: Sir. 
you have said that these interruptions are 
unauthorised. It is not a healthy thing. I say 
this because the business of the Opposition 
Members is to interrupt and interruptions   
also 



 

contribute to the debate. (Interruptions), 
Therefore, Sir, they cannot be called 
unauthorised. I would request you not to call 
them as unauthorised. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Of course, they are un-
authorised. So, your point of order is 
overruled. Unless you catch the eye of the 
presiding officer and he has permitted it, it is 
unauthorised. The Rules are quite clear. 

SHRI M. S. RAMACHANDRAN: Mr. 
Vice-Chairman, Sir, in conclusion, I submit 
that the formation of an alternate Ministry is 
irrelevant. The elected Government resigned 
on their own, on account of their inability to 
continue to keep as united as they wanted to 
be. After the resignation of the Ministry it 
was the duty of the Governor to make a 
suitable recommendation to the Central 
Government and accordingly the 
recommendation was received, and the 
Central Government, in a bona fide manner, 
have acted on that recommendation. 
Therefore, that motion is valid. 

With these words, I support the Resolution 
and oppose the motion of my hon. colleague.   
(Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  Mr. Advani. 

 
AN HON. MEMBER: Why can't you 

speak in English? 
(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Since it concerns Kerala where 
the other language is better understood... 
(Interruptions) 

SHRI V. GOPALSAMY (Tamil Nadu): 
You are well-versed in English. 

SHRI LAL K. ADVANI: Mr. Vice-
Chairman, Sir, I have been thinking all the 
while in Hindi. 

Sir, I rise to oppose the Resolution that has 
been moved by the Union Home Minister, 
though I found myself *lightly hesitant in 
endorsing the motion that has been moved by 
Mr. Shahabuddin, for a reason I would like 

to explain, and for a reason which I would like 
the Rajya Sabha Secretariat to take 
cognizance of. Unlike the case of Ordinances 
where a statutory motion can be given notice 
of for disapproval of the Ordinance, in case of 
Proclamation for President's rule in a State a 
Member of this House is not entitled to give 
notice of disapproval of that motion, and in-
stead, we are required to move a motion for 
revocation of the Proclamation. This is the 
Secretariat procedure because of which, I am 
sure, my colleague, Mr. Shahabuddin, has had 
to move that motion. But my stand is not that 
President's rule should be revoked from 
Kerala. That is not my stand, because if I am 
going to endorse that motion that would mean 
that President's rule has to be lifted from 
Kerala, whereas I would start by saying that in 
Kerala, following the resignation of the 
Nayanar Government, a constitutional crisis 
did arise, warranting Central intervention. My 
objection is, and that objection has already 
been voiced by Mr. Shahabuddin and Mr. 
Madhavan, that in this particular case, when 
the situation was very clear, crystal clear, I 
with my friend Mr. Nayanar, before he had 
resigned, had formally given his advice also. 
It would not have been heeded; in many cases 
in the past, I know an outgoing government 
has given that advice and the Governor has 
not accepted it; it has been rejected. Here also 
I have a little doubt that Mr. Nayanar had 
formally given the advice for dissolution and 
holding fresh election, the Governor would 
have rejected it and done exactly what she has 
done now. But perhaps the case of the 
Nayanar Government, in so far as we are con-
cerned, would have been stronger. I view it 
from the point of view that Mr. Nayanar also, 
after tendering his /resignation, made an 
announcement that I am of the view that in 
this particular situation the only way out is, 
fresh election. It happens that on both the 
days—first, when the Congress (S) decided to 
withdraw its support to the Nayanar 
Government, and subsequently, again, when 
the Mani Group  decided  to   withdraw  its   
sup- 
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[Shri Lal K. Advani] port to the Nayanar 
Government—he wanted    to     tender    his  
resignation. 

On both these days I happened to be in 
Kerala and my natural reaction on both the 
occasions was that here is a situation in 
which any new Government that is formed 
will have no mandate of the people and 
secondly it was unlikely to last. Therefore, 
President's rule should be imposed and fresh 
election held. Now, Sir, first of all I start with 
this particular point. Mr. Madhavan said that 
keeping the Assembly in animated suspension 
is illegal and unconstitutional. He used all 
these words. I do not know if this matter has 
been tested in a court of law. I would 
certainly say that it may be unconstitutional or 
not, but this device of keeping the Assembly 
in animated suspension is an 
extraconstitutional device. It may not be 
illegal and it may not be unconstitutional. But 
it is certainly an extra-constitutional device, 
never even contemplated by the makers of the 
Constitution. You go through the entire 
Constituent Assembly's proceedings and you 
will never find any reference to this kind of a 
situation where a constitutional crisis 
develops in a State and the Central 
Government proceeds to keep the Assembly 
in animated suspension. This is, something 
that was never envisaged and never contem-
plated. It was only in the late sixties that they 
started it. 

SHRI NARASINGHA PRASAD 
NANDA: This is the crux. That is why we 
are opposing it. 

SHRI LAL K. ADVANI; Mr. -Vice-
Chairman Sir, I would suggest that in this 
particular situation, instead of  the  formal  
motion  for  revoking, 

the Union Home Minister, if he is willing to 
accept our advice, can take recourse to Article 
356(2) under which he can either revoke a 
proclamation or vary a proclamation. My 
insistence would  be that he should vary this 
proclamation and dissolve the State Assembly 
and go in for fresh elections. He should ask 
the people to elect the Government of their 
choice. Last year, in 1980, they elected the 
Government. At that time, there were two 
broad camps in Kerala. One was the camp 
headed by the Marxists and the other camp 
was headed by Congress (I). At that time, 
Congress (S) was in the Marxist camp. The 
people of Kerala voted for the Left 
Democratic Front. They formed a 
Government and this Government lasted 
hardly 21 months. In fact, I notice that this is 
the 11th Kerala Government to fall during the 
last 25 years. This year, the Kerala State is 
observing its Silver Jubilee. Twenty-five 
years are over and during these 25 years, then 
have been 11 Governments till now out of 
which the only Government which lasted its 
full term or which lasted more than its full 
tenure was the Achuta Menon Government. It 
had a life of 6-1/2 years or 7 years, thanks to 
the emergency. That is a different matter. But 
all the others had an average life span of less 
than 2 years invariably. I am referring to this 
because this is the first time when the 
Assembly is kept in animated suspension. In 
all the other cases, the Assembly was 
straightaway dissolved. This is the first time 
when it was not dissolved and kept in 
animated suspension. There have been 
occasions in the past when the advice of 
dissolution given by the Governor has been 
opposed by the opposition Members here. I 
remember that in 1971 when the Orissa 
Assembly was dissolved many of us criticised 
it because we felt that. the opposition was in a 
position to form the Government. Sir, at that 
time, the Minister of State for. Home Affairs 
was Mr. K.  C. Pant  and what.    he 
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[Shri Lal K. Advani] said while replying to 
the objections raised  by  the  opposition was     
very significant.     It was in 1971 in Orissa. 
He said: 
"If   the   Governor   had      recom 
mended suspension of the Assembly 
thereby   giving   a   chance  to      the 
various  parties to  do  some horse- 
trading,  I think,  the  House would 
have taken objection to that.   That 
I  can understand.     But  I    cannot 
understand how   any  advice  given 
by the Governor that the House be 
dissolved straight away—not giving 
any  chance for  horse-trading,  and 
all  parties  should  go  back to  the 
people  and then come back      and 
form the     Government—how     can 
this be called undemocratic?" 
This is the reply given to the objec 
tions  raised from this side by      the 
Minister of State for Home    Affairs, 
Mr. K. C. Pant.     This itself    would 
clearly  show  that the     Government 
did realise  that when you keep  an 
Assembly under suspended animation 
which   on  the  basis   of  the     figures 
before the  Governor    should      have 
made it obvious that in this situation 
no   stable   Government   is     possible. 
Perhaps   Nayanar's Government, if it 
had decided to continue as a minority 
Government, I would have said that 
it had every right to say, 'unless we 
are defeated in the Assembly, we are 
not  going  to  resign; we can muster 
support even from the non-Marxists'. 
They did nut say it, and they tender 
ed their resignation.    In a way, they 
did the right  thing.   I  will come to 
that  part  of why  they  resigned  and 
why      the      Government      fell later 
on.     I     will     certainly     deal with 
it      very      briefly      because      my 
friend      from      the      other side 
spoke something that the Marxists were to be 
blamed. I also agree with him. We are not 
discussing that part so much today as what 
the Central Government has done. And, so, 
Sir, I would like to point out that in almost all 
cases of suspended animation, in almost all 
cases—there may be one or two exceptions, I 
do not 

know; I have been going through the 
Library trying to identify which are 
the cases where the Central Govern 
ment decided to dissolve an Assembly 
and which are the cases where the 
Central Government decided to go in 
for suspended animation—what I find 
is that in 1967, there was the Manipur 
Government headed by L. Thombo 
Singh. He was the Chief Minister. 
That Government resigned. The 
Assembly was kept in suspended 
animation. In February, 1968 the 
SVD Government headed by Mr. 
Charan Singh resigned. It was placed 
under suspended animation. In July, 
1969, the SVD Government headed 
by Shri Bhola Paswan Shastri—he is 
not there—fell. And the Assembly 
was placed under suspended anima 
tion. In March, 1970, the Ajoy 
Mukherjee Government of West Ben 
gal resigned and it was kept in sus 
pended animation. In October, 1970, 
another SVD Government headed by 
Mr. Charan Singh was dismissed and 
the Assembly was kept under sus 
pended animation. In 1971, the 
Veerendra Patil Government of 
Msyore—it was Congress (U)—fell 
and the Assembly was kept in sus 
pended animation. In 1971, another 
Opposition non.-Congress Govern 
ment, headed by Singh Deo in Orissa 
resigned and the Assembly was kept 
under suspended animation. All these 
cases referred to cases headed by 
non-Congress parties. non-Congress 
Chief Ministers, where there is a 
possibility of a Congress Government 
coming in its place. Wherever there 
is a possibility of a Congress Govern 
ment coming in its place this is the 
device that is resorted to. And in all 
other cases, almost invariably, the 
Assembly was dissolved, so much so 
it appears that even after three or 
four months of the elections, the 
Assembly was dissolved. I can tell 
you such cases. It is a very interests- 
ting study. This is the treatise pre 
pared by the Indian Institute of 
Advanced Studies in Simla, And it is 
certainly very disturbing how this 
distinction   between  the     dissolution 
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and the suspended animation is drawn purely 
for partisan reasons. Absolutely there is 
nothing else. In fact, in West Bengal, the 
Assembly was dissolved in 1971 just three 
months after the elections. The elections had 
taken place. And three months after the 
elections the Assembly was dissolved. 
Otherwise, at least, at that particular point of 
time, there was justification that, only 
recently the elections have been held and let 
us see if there is a possibility of another 
Government being formed. 

Sir, an objection was taken to what Shri 
Shahabuddin said that after all what had taken 
place did not take place overnight. Shri 
Ramachandran was saying that after all there 
was a course of events started from the 
withdrawal of support by the Congress (S) 
Party and that Mrs. Jyoti Venkatachalam, the 
Governor of the State was familiar with the 
goings on. And, therefore, when she got the 
resignation, something that she was aware of, 
she took a prompt decision, because what is 
more crucial is whether, between the receipt 
of the resignation and submitting of a report 
to the President she at all tried to contact any 
political party other than the Congres (I) as to 
whether there is any possibility. Did she try to 
do that? And. so far as I am aware, nothing 
was done; absolutely nothing was done. 
Straightaway, it was, in a way, a command 
performance, so it seems to us. It was a 
command performance and it was executed. 
Sir it is, therefore, that I strongly object to this 
device of keeping an Assembly in animated 
suspension. I strongly object to it. I regard it 
as constitutionally dubious and politically 
immoral, particularly if it had not been 
applied in all cases. All right, if an election 
has been held within six months and the 
Government falls, we will keep the Assembly 
in animated suspension only to ensure that the 
people are not put to the bother of another 
election so soon. So many cases I can cite out. 
It has   been   given  in  this   book.   But 

my submission is that in the case of Kerala, 
particularly when the outgoing Chief Minister 
also was of the view that the Assembly 
should be dissolved and elections should he 
held, in that given situation it is transparent it 
is very obvious that the Government wanted 
to do some horse-trading and wheeling-
dealing and encourage defectors. Now, I have 
been shocked to hear that when there are 
people willing to be bought, why should he 
not buy them. This is the attitude. It is like 
this: If there are officials in the Government, 
in the bureaucracy, willing to be corrupted, 
why should we not corrupt them. This is that 
kind of an argument. I would say that if there 
are legislators who are willing to be bought, 
this itself is shameful that the ruling party 
should be willing to buy them, the ruling 
party which commands the whole country 
today, which is in office at the Centre and 
which is in office in so many States. That it 
should be wanting to buy them that is even 
more disgraceful and more shameful. 
Therefore, this kind of an argument should 
never be  advanced. 

SHRI M. S. RAMACHANDRAN: That is 
not how I said it. I did not react in that 
manner when they were accusing me of 
buying. I said, unless you were willing to be 
sold, I cannot buy. I never said, I am out in 
the market for purchasing. 1 want to be 
corrected. 

(Interruptions) 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Mr. Advani will take 
care of it, you do not worry. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Are you sure Mr. Advani will be 
able on take care of it without the help of Dr. 
Mallick? He is an  eminent parliamentarian. 

SHRI LAL K. ADVANI: I remember it 
was in the month of April earlier this year 
that my party held a  Convention in Kerala 
and at that 
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Convention we had drawn the attention of the 
Government to the fact that law and order was 
likely to prove its Achilles' heel. We differ in 
ideologies with the Marxists. But right from 
the time that Mr. Stephen made that statement 
about throwing the Marxists Governments in 
the Arabian Sea or something like that, or 
another Minister from Bengal making a 
statement about the West Bengal 
Government, several statements were made, 
right since then we have been very clear that 
in our political set up, under our Constitution, 
a Government that has been duly elected by 
the people, whether we agree with it or not, 
whether we likt its ideology or not, it must be 
allowed its full term, and the Central 
Government should not use its leverage to 
topple that Government. And, therefore, even 
though in Kerala my party has had to bear the 
brunt of the physical assaults of the violence, 
even them right up to the end we said, no, 
there is no question of our agreeing to Central 
intervention in Kerala. In April 1981 this year 
we advised the Marxist Government of Kerala 
that the politics of violence that was being 
indulged in there was likely to alienate that 
Government not only from the people but also 
from its front partners. Perhaps, if they had 
heeded this advice, this thing   would  not   
have   come   about. 

But it did come about and I have not the 
slightest doubt that the Congress (I) may be 
wanting what has happened long back, but at 
least they did not do it and it was the Marxist 
Government itself that is responsible for the 
ultimate collapse of the Government  there. 

So far as the Congress (S) is concerned, I 
have been very happy to hear the spokesman 
of the party here today saying in very 
categoric term that he is opposed to the for-
mation  of  a  Congress   (I)      Govern- 

ment assisted by Congress (S). Some of his 
colleagues in Kerala itself may not agree with 
it, they are going in a different direction. Yet 
that is the official position of the party and I 
welcome it. I appreciate it because there is 
such a thing as political mandate and the 
Congress (S) cannot forget that its political 
mandate in 1980 was an anti-Congress (I) 
mandate and it was elected against Congress 
(I). So, when it decided that in protest against 
the politics of violence being indulged in 
Kerala, it would walk out of the Government, 
it was perfectly justified. When they made the 
statement that they will sit in the opposition 
in Kerala, I appreciated it. But the day these 
goings-on started that they were likely to 
form a Government along with Congress (I), I 
said that this is against the mandate given by 
the people and there is no justification for it. I 
am very happy that the. party as such as 
disapproved of it and has made a very 
categoric statement in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. 
VENKATASUBBAIAH): There is no party 
there. 

 
Sir, I hope that everyone learns from what 
happened in Kerala that when a political 
party, particularly a political party in power, 
tries to induct antisocial elements for 
promotion of its political ends and a nexus 
develops between the ruling party and the un-
derworld, as has developed in very many 
States wherever Congress (I) is in office, that 
underworld and those 



 

anti-social elements are one day going to 
put you to trouble. I know that very many 
people in the Marxist Government and in 
the Marxist party at the leadership level 
did not want that situation to come up, 
but a stage arrived when it was absolutely 
beyond their control. And if this kind of 
situation has arisen in Kerala, it can arise 
elsewhere also, in other States also where 
Congress (I) happens to be in power. This 
is one of the most important lessons one 
should draw from the happenings in 
Kerala. 

Sir, in this context I would also like to 
say that after all, how long is this suspense 
going to last? Mr.    Stephen says by the 
end of November,  Congress   (I)   
Government  will     be    in office.    Then 
he gays, by the end of December, first it 
was November and then by the end of 
December,    his party will be in power.    
And today someone said here that it may 
not be possible in December, it may be 
next year.    Sir, is there any end to this? 
After  all,   everyone  is perturbed  by 
what has happened in Kerala and they 
think that because there are no hard and 
fast rules  as to the time limit within  
which  an election has  to  be held, the 
executive and the Government are 
determined to avail of these loopholes to 
the maximum and to ensure that  elections  
are postpond  indefinitely again and again. 
It has hap pened in Garhwal, it has 
happened in Delhi itself under the nose of     
the Central    Government.     The    Union 
Home Minister  is  responsible for it. For    
the last    more than 11/2    years. Delhi is 
without any democratic institution.      
Neither   the       Metropolitan Council is 
there nor the Corporation is there.   In this 
context. Sir, I would like to point out that 
there are elections due next year which are 
scheduled to be held.   Election in 
Haryana is   scheduled,   election  in     
Himachal Pradesh is scheduled and 
election in West Bengal is scheduled, and 
already there is a talk that perhaps some of 
these elections may not be held even after 
the term    expires.      I    would 
particularly refer to West Bengal and 

I would like the Home Minister to make 
a categorical declaration here in this 
House that by the and of June, all these 
three elections would be held and there 
will be no postponement of the elections 
under any flimsy pretext. 

AN HON. MEMBER:     What about 
Delhi? 
SHRI LAL K. ADVANI:   Delhi, of 

course,  is long  overdue.    I am    not 
talking  about Delhi,  because  in the case 
of Delhi, it is obvious, that for the last one 
and a half years,      the Government says 
that it is not possible to carry on the 
administration of Delhi in accordance  
with the  provisions of the Delhi 
Administration Act. When  we  were  in  
power  in March 1980,   at  that  time,  it  
was  said, this justification  was  given.     
It was      a partisan thing.    But at least it     
was said that it is not possible.   After 
1980, you have been in office.    Your 
Government has been ruling Delhi.   Even 
then when you say that it is not possible to 
carry on the administration of Delhi,  in 
accordance with the provisions of the 
Delhi Administration Act, what is it 
except a confession of total incompetence 
and failure which it is not really  
speaking,  it is  only your reluctance to 
face the electorate, the fear that you will 
be ousted and defeated in Delhi.   This 
fear is so overwhelming that you feel that 
if Garhwal  or Delhi or some such    
crucial elections   go  against you,  then,     
the whole world will be over and there 
will be a fiasco. This kind of fear it is 
which really  makes    you    take this 
stand. 

Therefore, first of all, I would like the 
Assembly in Kerala to be dissolved, and 
the people of Kerala given a fresh 
opportunity to elect a Government of 
their choice, Secondly, so far as the 
elections due are concerned namely, in 
Haryana, Himachal Pradesh and West 
Bengal, and those which are overdue, 
namely, Delhi and others, it should be 
stated in this House very clearly as to 
when they propose to hold the elections. 
Thank you, Sir. 
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SHRI K. CHATHUNNI MASTER 
(Kerala); Mr. Vice-Chairman, Sir, I rise to 
oppose the Resolution moved by +he hon. 
Home Minister. First of all, I agree with the 
views and opinions expressed by hon. friends 
from this side. Sir, as a consequence of the 
Proclamation by the President, the Kerala 
Assembly has been kept under suspended 
animation. For what? What is going on there? 
A naked horse-trading, as explained by Mr. 
Advani. A complete, naked horse-trading is 
going on there, which is being abetted by the 
Home Ministry, under the leadership of the 
Home Minister, especially, Mr. Makwana and 
especially by our hon. Mr. Stephen. The 
Assembly in Kerala has been kept under 
suspended animation only for the purpose of 
horse-trading. But is this a credible stand, 
according to our Constitution? No Sir. This is 
not consistent with the spirit of the 
Constitution and this is opposed to all the 
traditions and conventions of Parliamentary 
practice. They are using it for horse-trading, 
so that they can form an alternative Ministry, 
even if it is a minority Ministry. Our hon. 
Minister, Mr. Stephen, has widely quoted 
from Ivor Jenings, that a minority Ministry 
can be formed. Sir, the intention of this 
Duryodana Swarga, this suspended animation, 
is clearly for a naked horse-trading. 

Therefore, Sir, first of all, I want that the 
Kerala Assembly should be dissolved 
immediately and a mid-term election should 
be held in Kerala. This is our first demand. 
Sir, the Nayanar Government has been toppl-
ed, abetted by the Home Ministry. The Home 
Ministry used its fertile resources, including 
the CBI, to topple the Government in Kerala. 
They tried to encourage defections from other 
Parties and they tried to endanger the left and 
democratic unity in Kerala. You are most ille-
gally and Immorally using the Home 
Ministry, its resources and the CBI. 

I charge this Government that it is playing 
with fire. This is not good for our democratic 
set-up. Mr. Makwana is especially in charge 
of that. He came to Kerala many a time. He 
was one of the leaders who raised the 
question of the break-down of law and order 
in Kerala. Is there any comparison in the law 
and order of Kerala with the other Congress-
ruled States? Will you say it from your  
heart? 

AN  HON.  MEMBER:  There   is  no 
heart. 

SHRI K. CHATHUNNI MASTER: Is there 
any comparison? The law and order situation 
in Kerala, particularly during the Nayanar 
Ministry, was thousand times better than in 
any other Congress-I ruled States in our 
country. Of course, I express my regret also, 
there were some political murders even when 
the Nayanar Ministry was in power, but this is 
the problem of Kerala alone. What is the 
position in U.P., Bihar and all other Congress-
I ruled States? I ask Mr. Makwana, after the 
presidential rule was imposed in Kerala, what 
has happened there? Within seven weeks forty 
murders have taken place there. Out of these 
40 murders 23 were political murders. Out of 
these 23, 18 of the victims were Marxist 
workers and sympathisers. The The head of 
one Marxist worker has been chopped off in 
Tengappa. Cruelty is going on there. You are 
only shedding crocodile tears. Within seven 
weeks of the President's rule 40 murders have 
taken place. This hue and cry has been raised 
under the leadership of our Home Minister, 
Mr. Makwana, to topple the Government. 
This propaganda has resulted in top-pling of 
the Government. The second art of toppling is 
the so-called suspended animation of the 
Assembly to purchase, to do horse-trading and 
to form another government under the lea-
dership of the Congress-I. The main animosity 
or the main fury against the 
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Nayanar Ministry comes from        the policy 
of that Government. 

(Interruptions). I am not yielding. 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Sir, the reply is 
to be given by the Home Minister. I would 
like to point out to the hon. Member that it 
was Congress (S) and particularly those who 
were in the Cabinet, who started saying that 
there was no law and order. The demand was 
made by the youth president of the 
Congress(S). I can give the name of the youth 
president. 

SHRI PATTIAM RAJAN: I am on a point 
of order. This is not correct. When a Member 
is speaking, he cannot get up. .. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): If he is making an in-corect 
statement.... (Interruptions). Order, order 
please. Please sit down. I have allowed him. 

SHRI YOGENDRA MAKWANA: And, 
Sir, this CPM leader and the former Chief 
Minister, Mr. Achutha Menon, has written an 
article in the 'Mainstream' in which he has 
said. .. 

SHRI PATTIAM RAJAN: This is a 
political statement which he is making.     
This is not a fair thing. 

SHRI.YOGENDRA MAKWANA: So, it is 
not I but it is they who started it. 

SHRI       HUKMDEO NARAYAN 
YADAV (Bihar):  On a point of order. 

SHRI K. CHATHUNNI MASTER: Home 
Minister was the first man to raise the hue and 
cry on the law and order problem. Then 
somebody in the ruling Front also did it. But 
he is culprit No. 1. 

(Interruptions) 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): You please sit down. I do not 
allow you. He is replying to it. 

SHRI K. CHATHUNNI MASTER: 
So we demand that you immediately 
dissolve the Assembly and order an in 
terim election. The Central Govern 
ment has taken animosity to the Na 
yanar Ministry because of the policies 
that that Government pursued. Take, 
for example, the pension for the agri 
cultural workers. Is there any compa 
rison in any other State? Then its 
public distribution system has been ac 
claimed all over India. This kind of 
pro-people policy that the Government 
pursued there is not to the liking of 
the Central Government. That Govern 
ment also pursued a policy which was 
especially pro-people to the weaker- 
sections of the society. We know what 
is going on in Bihar, Orissa, UP and 
other Congress I ruled States and 
what attacks are being made on the 
weaker sections. Was there any attack 
against the Harijans in Kerala like 
the ones that took place in U.P. or 
Bihar? So this kind of pro-people Po 
licies had taken ground under that 
Government and you have toppled 
that Ministry and the United Front. 
You feared that if such a united Front 
came on the national plane, what will 
happen to you at the Centre? Your 
party will be finished. So calcula 
tingly you toppled that Government 
and the United Front. Are you pre 
pared to have the guts to dissolve the 
Assembly immediately and hold in 
terim elections? The people of Kerala 
will once again teach you a lesson. The 
people of Kerala will once again emer 
ge united under the Left Democratic 
Front, with added strength, with added 
people's  support  and  teach  you a 
lesson once again. This is the challenge. Are 
you prepared to take this challenge? Please 
have guts, dissolve the Assembly and hold 
interim elections. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Thank you for having finished 
the speech. 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): Before I say anything, 

225      Re. Satutory Resolution   [ 16 DEC, 1981 ] relation to Kerala    226 
issued in 



227     Re. Satutory Resolution   [ RAJYA SABHA ]        relation to Kerala    228  
                     issued in 
my good friend, trade-unionist, Mr. 
Ramachandran, is not here, I am so sorry that 
in his enthusiasm he supported the politcal 
black-legs, which no trade-unionist should 
ever do. 

T
H

E VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Sukul, please. I have to get 
the Bill passed. 
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SHRI SYED SIBTE RAZI: Point of order. 
I would like to remind my colleague that in 
June, 1977 with a stroke of pen nine elected 
Assemblies were dissolved. I think he has 
forgotten it. I would like to remind him about 
it. (Interruptions) He talked of morality and 
so I had to get up. 

THE VICE-CHAIRMAN (DR. RAEIQ 
ZAKARIA); You should have reminded Mr. 
Advani. He was a part of that Government. 

 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): You address me, Mr. Bagaitkar. 

 



231     Re. Statutory Resolution   [ RAJYA SABHA ] relation to Kerala      232 
issued in 

1 have brought a red
carpet for defectors.
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SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Sir, I rise to oppose the motion moved by the 
honourable Home Minister and I have no other go 
but to support the motion moved by my friend on 
this side, because thai is the way in which we can 
give our amendment. That is the reason why I have 
also signed it.. The fact that Mr. Nayanar tendered 
his resignation the moment some of the constituent 
par-ties left the Front shows that we Com-munists 
want to function this democratic system as 
conceived by our Constitution   ... 

SHRI RAMANAND YADAV (Bihar): Which 
system? With your ulterior mo-tives    .. . . . . .  

SHRI M. KALYANASUNDARAM: Democratic 
system. Democracy for the people, our democracy 
is for the people, not democracy for the exploiters. 

The point is we have to take strong objection to 
keeping the Assembly in the so-called animated 
suspension—a new term conceived only recently. 
That was forcefully explained by my honourable 
friend, Mr. L. K. Advani I do not want to repeat ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Not recently. Mr. Advani traced the 
whole history. 

SHRI M. KALYANASUNDARAML-He has 
very emphatically put it, how it has been used as a 
contrivance. Now, the President of India should suo 
motu—I think Mr. Advani and others will join with 
me on this point-refer this matter to the Supreme 
Court and get its legal opinion as to whether such a 
thing was allowed under our Constitution. I leave it 
at that. Now what can possibly be done?. Mr. 
Makwana protests when we say that his skilful hand 
has been there behind it. It is a process. Con-gress-I     
Government     here does not 
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[Shri M. Kalyanasundaram] 
want any other party to rule in any State. That 
seems to be their stand— whether it is run by 
the Janata Party or the congress Party. It is 
against our Constitution, against the objective 
of Indian Union  ... 

SHRI RAMANAND YADAV: What 
about Tripura and West Bengal? 

SHRI M. KALYANASUNDARAM: You 
cannot do it. My dear friend Yadav, please 
wait ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Kalyanasundaram, you 
pleased confine yourself to your speech. 

SHRI M. KALYANASUNDARAM: Let 
them learn at least from Tamil Nadu. What 
happened there? In Tamil Nadu also the same 
thing happened. That Ministry was dismissed. 
In the Parliamentary elections the party was 
defeated. But in the Assembly again the 
Anna-DMK Ministry, with the support of all 
our parties, came to power. So, in Kerala also 
the same thing will happen, a stronger left 
and democratic front will emerge there and 
come to power. Therefore, don't play with it. 
At least have respect for the Constitution, at 
least have concern for Indian unity. Under the 
Constitution ours is a federal structure 
(Interruptions) . Do not interrupt me. When 
you get a chance,   you can speak. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Why do you interrupt the 
speaker? 

SHRI M. KALYANASUNDARAM: The 
time is coming when my friend, Mr. 
Gopalsamy, will also repent for what he is 
doing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Do not get discribed. Your trend 
of thinking gets unnecessarily discribed. 

SHRI M. KALYANASUNDARAM: I 
thank you for the advice. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You ignore the interruption. 

SHRI M. KALYANASUNDARAM; We 
believe in unity in diversity. Do not interfere 
with Governments of the States run by 
different parties. That principle should be 
adhered to. We are being asked; Are we 
responsible for the resignation of the 
Ministry?, He asked like that. I do not say that 
you were responsible. But what was the at-
titude right from the date when the Left 
Democratic Government came to power? It 
was one of confrontation. The tallest leader of 
Kerala—not now—did not get even a seat 
there and for that he wants to take vengeance 
against the people of Kerala. I appeal to 
people like Mr. Stephen— Mr. Makwana may 
not be interested in Kerala ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): But he will be happy to know 
that you have called him the tallest leader of 
Kerala. 

SHRI M. KALYANASUNDARAM: 
Physically. 

SHRI LAL K. ADVANI: That statement is 
being questioned from the Chair. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am not questioning. I am 
questioning because it comes from that    
side. 

SHRI M. KALYANASUNDARAM: I 
have qualified it. He wants to take vengeance 
against people  of Kerala. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am not on that. That is your 
opinion. 

SHRI M. KALYANASUNDARAM: It is 
not possible for the Congress(I), however 
much they try, to impose a minority Ministry 
on Kerala people, with all their skill in horse 
trading. It is a pity that a section of the 
Congress (S) got annoyed with their senior 
partner for some reason or other and left the 
United Front. .. 
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AN HON. MEMBER; What about the 
political murders there? 

SHRI M. KALYANASUNDARAM: It is  
happening  in other  places  also. 

SHRI SYED SHAHABUDDIN: Not more 
than in Bihar at any rate. 

SHRI K. K. MADHAVAN: You see 
today's Indian Express editorial under the   
heading;   "In  Mishra's  Bihar. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); Mr. Madhavan, please do not 
interrupt. I am sorry I will have to ask you to 
finish your speech, If you are disturbed by 
these interruptions. 

SHRI M. KALYANASUNDARAM: But 
you must protect me from these interruptions. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am protecting you by 
requesting you not to react to the 
interruptions. 

SHRI M. KALYANASUNDARAM: All I 
can say is that I will not reply to 
interruptions. But I cannot speak when they 
are speaking. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): There I will come to your 
protection. 

SHRI SYED SIBTE RAZI: If he reacts     
he will be a reactionary. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Ignore it. Hereafter, no 
interruption made without my consent, will 
be recorded.   Please go ahead. 

SHRI M. KALYANASUNDARAM: I was 
saying that anger should be avoided in 
politics. To spite their faces, they are cutting 
their noses. Some of the people who left the 
Left Democratic Front in Kerala will soon 
repent their action. I leave it at that. But it is 
impossible to foist a minority Government 
there. If the Home Minister had brought 
forward a Motion for dissolving the Assembly 

or if the Notification contained a clause 
dissolving the Asembly also, we would have 
supported it. It is because that was our 
demand. Both the CPI and the CPM, which 
have a membership of 52 in that House, have 
demanded the dissolution of the As-sembly. 
Although Mr. Nayanar did not send a letter 
alongwith his resignation for the dissolution, 
immediatery thereafter, the very next day, 
both the Communist Parties have demanded 
the dissolution of the Assembly there. So, if it 
had been done, there would have been no 
difficulty. That would have been in the best 
interest of Ke-rala. Whether this Front comes 
or that Front comes is not the point now. Even 
for the Cong. (s)-led group, led by my friend, 
Mr. Anthony, it would have been better and it 
would have been better for Mr. Anthony. We 
have always held him in high esteem tor his 
integrity. But, unfortunately, he has taken this 
extreme step and under what pressure, I do 
not know. 

SHRI K. K. MADHAVAN: He has walked 
into the parlour of reaction. 

SHRI M. KALYANASUNDARAM: 
Perhaps. 
(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now you are reacting. Don't 
react. 

SHRI M.     KALYANASUNDARAM: All 
right. Sir, this is an extreme step and for this 
extreme step, he will regret. It is not in his 
interest and it is not the interest of his party 
and it is not  in  the interest of     the   State  of 
Kerala. Sir, the Kerala   people have a glorious 
tradition and it is a State of which all  of  us 
should be proud.   It cannot move to the right 
at all, whatever  may  happen.   No     
Government, which     does     not     get     the     
sup-port      of      the      left      parties      in 
Kerala, can last even for three months, even if 
it comes to power. That is the position there 
and that is the people of Kerala. So, don't try 
all these things and thus bring disgrace to our 
Constitution.   So, Sir, I appeal to the Gover- 
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the Assembly immediately. Even if you 
succeed in producing a majority—they are 
trying nearly for the past two months—it will 
not last. They have been trying for this for the 
last two months and they could get only 61 
whereas this combination, our combination, 
although we do not have a majority, has 67. 

SHRI PATTIAM RAJAN:   It is 69. 

SHRI M. KALYANASUNDARAM: We 
have a strength of 69 and yet we have not said 
that we would form the Government there. 
We have not said that. The CPM and the CPI 
could have said that they would form the 
Ministry there. We are 69. Why not then? But 
we did not say that because we did not want 
to do that. We wanted only the dissolution of 
the Assembly and the holding of the elections 
immediately, within the next three months. 
That is our demand. Because the Government 
is refusing that, because the Government is 
resorting to this kind of intrigues, political 
intrigues, we are opposing the Resolution 
moved by the Home Minister. Let the Home 
Minister reply and then we will tell you about 
our further course of action. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now, the last speaker is Mr. 
Kulkarni. Yes, Mr. Kulkarni. Please be very 
brief 

SHRI ARVIND GANESH KULKARNI: 
Mr. Vice-Chairman, Sir, I stand here to 
oppose the Resolution moved by the Home 
Minister. In this connection, Sir, I have to 
place before the Home Minister . .. 

SHRI V. GOPALSAMY: Sir, the lady 
Members are laughing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Gopalsamy, Please do not 
interrupt. We are already late and 
unnecessarily you delay the pro-ceedings. 

SHRI ARVIND GANESH KULKARNI: 
Sir, I have not yet spoken a word even. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): That is all right. Do not react to 
interruptions. 

SHRI ARVIND GANESH KULKARNI: It 
seems that the whole House loves me. I will 
take it that way only, Sir. Now, Sir, let me 
make out a case for opposing the Resolution 
moved by the Home Minister. 

Sir, at the outset, I would like to say that 
the Home Ministry is itself, what you call, the 
ninth or tenth wonder of the world. Its outfit 
is the tenth wonder of the world. 
(Interruptions). Here is the Home Minister. 
(Interruptions). I cannot listen to you 
properly. If you want me to react, I will put 
on the earphones. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  Don't do that. 

SHRI ARVIND GANESH KULKARNI: I 
will use them. Otherwise, I cannot listen to 
what they are saying. 

SHRI V. GOPALSAMY: They are simply 
laughing. 

SHRI ARVIND GANESH KULKARNI: I 
do not mind that. Ladies are my good friends 
and I will take care of them. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I do not understand what 
objection you can have. When you described 
the Home Ministry as the tenth wonder of this 
world, you meant it as a humorous remark 
only and so they are laughing. 

(Interruptions) 
SHRI ARVIND GANESH KULKARNI:   

Yes,  What is wrong     with 
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that? (Interruptions). I think the Vice-
Chairman also agrees that it is the tenth 
wonder of this world. (Interruptions) But, Sir, 
you also liked it. (Interruptions) The point is, 
you are also laughing. (Interruptions). It is the 
tenth wonder of the world, in the sense that 
personally I have great respect for my friend, 
Mr. Zail Singh, and I really like him, he is a 
very good man, but the way in which he is 
running the Home Ministry is the 10th wonder 
of the world. As I said, he creates more 
problems than he can solve. Second, Sir, his 
lieutenant, Mr. Makwana, is another good 
friend of mine—a young man. Sir, he is 
creating problems for all the other States, 
including his own State. (Interruptions) But 
the strategy adopted by him he has taken to 
other States. In his own State, his wife and 
other MLAs join together and create prob-
lems for him—Thakurs or Rajputs 
(Interruptions) Madam, what are you talking? 
You come here and sit here so that I will give 
you all the replies, (Interruptions). 

THE       VICE-CHAIRMAN (DR. 
RAFIQ     ZAKARIA):   Mr.     Kulkarni, 
please.... (Interruptions). 

SHRI ARVIND GANESH KULKARNI: 
At the outset, Sir, Mr. Makwana created 
problems by going and visiting Kerala and 
saying that the law and order problem is the 
greatest menace in Kerala. Sir, I would also 
quote from the 'Sunday'. But you have no 
time for me. Here it is Bihar. Just see your 
Chief Minister eating some 'laddus'   or  
something like that and... 

 
___ (Interruptions) Anything. Some 
thing he is eating which is sweet. He 
is not eating poison which he should 
have eaten. (Interruptions) Here the 
picture and the information given has 
been really summarised by Mr. Prem 
Shankar Jha. He says: 
"The Congress..,." 

It means the ruling Congress, not our 
Congress. 

"The Congress ... is seeking the help of 
dacoits and criminals in Uttar Pradesh, 
Bihar and Madhya Pradesh." 

This is the certificate given by. .. 

AN HON. MEMBER: What is it? 
SHRI ARVIND GANESH KULKARNI: 

This is 'Times of India' dated 7th December. 
Sir, this is how the Home Ministry is 
working. That is why, Sir, I made this 
comment for consideration. 

Then, Sir, I now come to a serious part, and 
it is an appeal to all my friends on that side. 
Somebody said here that the Janata 
Government also has dissolved various State 
Governments. Sir, it was not the Congress 
which I belong to. Sir, on that occasion we 
criticized the attitude of the Central 
Government to dissolve the Assemblies for 
their own partisan purposes. I think, a person 
like Mr. Morarji Desai, who preaches morality 
in and out of season, has had no reason to 
dissolve the Governments at that time being 
run by the Congress Party. (Interruptions) 
Whatever it is, he has had no reason at all. 
what morality is he going to talk when he 
himself has succumbed in this connection. Sir, 
I am not pleading for that type of political 
morality. No political party adopt such 
morality. Mr. Advani has given us a really 
very important information. I think I also as a 
Congressman share some responsibility, be-
cause I was in the United Congress at that 
time. It seems now, very lately the use of 
article 356 or whatever it is, has been more 
misused than properly used. What is the sum 
total of this? The sum total of this is that the 
credibility of the political system is in doubt, 
the credibility of the political parties is in 
doubt, whether it is the ruling Congress party 
or any other political party. Do we desire in 
this country that our government should go on 
and let the country go to dogs and our 
posterity, our    children, will 
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take from us and they will  have to apply their 
shoulders to the development and growth of 
this country? This country has such potential 
of development and such potential of 
technical knowledge, that it can have a place 
of pride in the comity of the world. I do think 
that the ruling Congress Party and the other 
parties would apply their minds and decide 
whether the time has not come to act 
serciously and create an atmosphere of 
credibility in the people. Otherwise, the entire 
democratic structure will collapse. I am not 
one of those who allege that Mrs. Indira 
Gandhi is interested in authoritarianism. she is 
the daughter of Pandit Jawaharlal Nehru and I 
do believe that she has faith in the democratic 
set-up. In administration sometimes some 
hard decisions and actions have to be taken. 
The point is that the credibility of the system 
is in doubt. That is why I also mention the 
point raised by Mr. Advani and other friends 
about using the political machinery, dacoits, 
goondas, unsocial elements, anti-secial 
elemments, smugglers and all those who look 
for political benefits. This will lead us to 
dooms-day whereby the count will be 
completely lost to all the values which we 
have inherited and which Mahatama Gandhi 
and Pandit Nehru have given to us. (Time Bell 
sings) I require at least 10 minutes. For 
heaven's sake, please. 

VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  All right. 

SHRI ARVIND GANESH KUL- 
KARNI: Let me make my point. This 
is a serious discussion. Another point 
about which I want to talk is defec 
tions. I am really embarrassed 
to talk about defections. What can I 
talk of defections when 30 per cent of 
the membership of that party now in 
Rajya Sabha belongs to the 
defectors? I     can        understand 
those Members who have come on 
Congress(I) ticket. I have no quarrel with 
them. Let them have their ideology. But they 
have induced 

Members from various parties and the biggest 
contribution has been made by my party. I am 
aware of that. This Is a party of defectors and 
what type of morality or political credibility it 
will have. 

 
SHRI ARVIND GANESH KUL-KARNI: 

Madam, what you have to do with that grand 
alliance? You will be just like a joker there. 
You have no place in that. 

SHRIMATI USHA MALHOTRA: We do 
not want a grand alliance. We have enough 
Members and we are in majority. 

SHRI ARVIND GANESH KUL-KARNI: 
Madam, my party does not require 
sycophants. 

SHRIMATI USHA MALHOTRA: You 
are talking about the Government at the 
Centre. We are talking about the States. 

SHRI  RAMANAND YADAV:   Point of 
order. 

 
SHRIMATI USHA MALHOTRA: Take 

back your words. 
SHRI NARASINGHA PRASAD NANDA: 

Sir, Mr. Yadav's objection is that it has been 
used against a wrong person and it should 
have been used against the right person. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Yadav, I would like to go 
through the proceedings and see if it is 
unparliamentary or not. But I do not know 
exactly. Mr. Kulkarni speaks in half sentences 
very often. So, whether it was for the Party or 
for 



 

the Lady Member, I will have to go through 
the proceedings. But, may I request Mr. 
Kulkarni to leave the subject and go to the 
other subject now? 

(Interruptions) SHRIMATI     
USHA    MALHOTRA: You have no right to 
say that. 

SHRI RAMANAND YADAV: It is hitting 
below the belt. 

(Interruptions) 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): I will go through the 
proceedings. 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA); Mr. Nigam, please sit down. I 
will request Mr. Kulkarni to show a little 
more chivalry towards lady Members. 

SHRI NARASINGHA PRASAD 
NANDA: Sir, I fully agree with you that... 

SHRI ARVIND GANESH KULKARNI: 
Sir, I want to. . . . .(Interruptions) sir, in fact, 
I have always been chivalrous. I always use 
good words for all my friends, whether on 
this side or on that side. Sir, I never said and 
I never meant what you call any disrespect 
for anybody. But, Sir, these are the 
parliamentary repartees. Sir, here is a book of 
the Secretariat about what is 
unparliamentary. Whatever I used is not 
unparliamentary. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I will go through the 
proceedings. 

SHRI ARVIND GANESH KULKARNI: 
'Joker' is of a party as such; it is not an 
individual. That is what I wanted to say. 

SHRIMATI MONIKA DAS (Kar- 
nataka): Sir, I am on a point of 
order. What he said was unparlia 
mentary.  

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Never mind. Mrs. Malhotra, as 
far as I remember, Mr. Kulkarni said that in 
the Grand Alliance, you will be a joker. This 
is what Mr. Kulkarni has said. That I would 
like to go through, as I said, whether it is 
unparliamentary or not. I request Mr. 
Kulkarni to show a little more chivalry 
towards lady Members. (Interruptions) 
Please sit down. I think, for any of us, to 
describe our sisters sitting on any side of the 
House as jokers is not in good taste. Whether 
it is unparliamentary or not, I do not know. 
Whether it has to be expunged or not, I do 
not know. But certainly we can avoid such 
expressions. 

SHRIMATI MONIKA DAS: Sir, I am on 
a point of order. 

(Interruptions) 
SHRI ARVIND GANESH KULKARNI; 

Sir, it is very kind of you to say that. I was on 
the contrary giving, what you call, a 
compliment to my hon. friend, the lady 
Member, that she will look as a joker because 
the Grand Alliance might be of jokers also, 
and if you want to come into that, it is your 
choice, Madam. So, Sir, I never said that. 
That was never my wish. 

SHRIMATI MONIKA DAS: Some time 
back he was calling her 'Mataji'. Now, he is 
telling joker. What is this? 

(Interruptions) 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Mr. Kulkarni, you have invited 
this. Please go to the  other  subject. 

(Interruptions) 

SHRIMATI USHA MALHOTRA: 
Sir, I will not allow him to proceed. 
He will have to take it back. (Inter 
ruptions)  
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SHRIMATI    USHA    MALHOTRA: 
What does he mean? 
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[Shrimati Ushs Malhotra] This is the 
level of your dehate.     I am shocked.     
(Interruptions).      Sir, I am on a point of 
order. I will not allow him. 

 
THE VICE-CHAIRMAN (DR. 

RAFIQ      ZAKARIA): I    will go 
through the proceedings.     Now, Mr. 
Kulkarni, please start. 

SHRI J. K. JAIN: Sir, please go 
through the proceedings first. We all 
would like to know your decision. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Mr. Jain, I have 
said that I will go through the pro-
ceedings. I have already asked for the 
proceedings. (Interruptions). But, in the 
mean time don't you want the House to 
proceed? Let Mr. Kulkarni proceed. 

SHRI J. K. JAIN: Ask him what did 
he say? Sir, my humble submission is 
that you may kindly go through the 
proceedings. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Mr. Jain, it is not a 
question of asking Mr. Kulkarni what he 
said. It is a question of going through the 
proceedings. We will have to see the 
record. As soon as the record comes 
before me, I will go through it. Mr. 
Kulkarni may say that he did not say it. 
Let us see the record. 

SHRI J. K. JAIN: Then it will be 
possible only tomorrow. 
• THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No, no, I will decide it 
now.   Yes, Mr. Kulkarni. 

SHRI ARVIND GANESH KUL-
KARNI: Sir, I take objection to what my 
colleague, Mr. Jain has said. He has said 
that I am in the habit of speaking like 
this. Sir, I may point out that I have not 
got that habit. I am always chivalrous 
and I have got the highest respect for all 
those Members sitting there. We may 
have a difference of   opinion . . . 

SHRI J. K. JAIN: You go on abusing 
and accusing, that is not chivalry. You 
go on abusing and accusing anybody and 
everybody, that is not chivalry. 

(Interuptions) 
SHRI     ARVIND GANESH     KUL-

KARNI:  Sir,   what  I was   discussing 
was the credibility of the    political 
systems  for  which all  the     parties, 
including the  ruling   party,   and  all the 
Members had to be very careful in nursing 
this democracy for which the credibility of 
the political parties is   very   much  
necessary.   In      that connection, Sir, I 
would again object to    the    Proclamation 
and  say  that this     animated     
suspension     of  the Assembly is nothing 
else but a device to  kill political    parties    
and entire defectors   in  the  ruling party.   
That is why I do request the Government 
that such play and such use of strong arm 
methods in encouraging defection in 
political parties is a very nefarious act   
and   will   ultimately  kill   democracy and 
the political system in our country. 

As regards my party's attitude, Mr. 
Madhavan has rightly elaborated it. But I 
would request Mr. Antony, who holds 
the highest respect in our party, that he 
may take proper care and separate chaff 
from the grain and does not play in the 
hands of the ruling party because the 
ruling party has got the habit of finishing 
the political parties and personalities   
whoever  have     joined 
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them afterwards. But all those who have 
joined, will face it one day or the other. 

Sir, I now want to make the last two points. 
Sir, here is an article again in the Times of 
India. I want to quote but not the whole 
quotation. Here, Sir, they say: Why the de-
fections, particularly of M.Ps. and M.L.As.? 
Here is the quotation. Members here will 
agree that Times of India is a very responsible 
paper and they will at least think one hundred 
times before criticising the M.L.As. and 
M.Ps. I need not go through it. It is a problem 
not related to what they say. Actually, the 
loyalty which has been assured to the ruling 
party from the MLAs. and the MPs. etc. is 
due to distribution of favours. And, Sir, they 
are playing the same game in Kerala. I may 
allege that the ruling Congress is playing the 
same game in Kerala of distributing favours 
to gain the allegiance of the MLAs. who are 
going to sustain the Government run by the 
ruling party. What is there if you had 
dissolved the Assembly? I do not find 
anything what comes in the way of your 
dissolution. If you think that your rule is not 
only democratic, but constructive and deve-
lopmental, why are you afraid of having 
elections in Kerala? 

I don't mention here the law and order 
situation. What happened in Deholi? They 
talk of Janata rule and what happened in 
Belchi and on the Harijans. Now what 
happened in Deholi? What is happening in 
Delhi? And the Home Minister is sitting here. 
You take out any page of the newspaper 
everyday. I do not want to mention each and 
every newspaper here. What is the law and 
order position today? What is happening to 
ladies, to children? What is the position with 
regard to dacoits, and other gangs? So, I think 
this is another attempt on the part of the Gov-
ernment and if they order for elections in 
Kerala, at least, we can ap- 

preciate that the democratic traditions laid 
down by our predecessors are upheld. 

We are left-of-the-centre, we claim we are 
socialists. We may differ on certain points 
with Marxists but that does not mean that 
Marxists are anti-national. We may differ on 
some points with the BJP, but I never claim 
that the BJP are an anti-national party. We 
also differ with you on certain matters. We 
may be a small party, I do not boast that my 
party is a big party but I do claim that my 
party has got some moral, some credibility, 
some motivation for the highest standards in 
public life and in political life of the country. 
In this connection . . . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); Please conclude, you have 
taken 25  minutes. 

SHRI ARVIND GANESH KUL-KARNI: 
Total 25 minutes, out of which 15 minutes 
were taken by my friends on that side and 
Poor Kul-karni got only 10 minutes. I will 
just  finish. 

So, I would request the Home Minister to 
once for all make up your mind whether it is 
in regard to Kerala or Assam. But the acid 
test will now come in Assam. If you allow a 
Government in Kerala, here is an opposition 
party—all the opposition parties are united—
in Assam claiming near majority but they are 
not allowed because that does not suit you 
because you have got a different prescription 
for Assam. You have got a different 
motivation there. I am not against any 
minority Government or any minority class 
but their prescription is to woo a certain class 
of people. In Kerala you have got a different 
prescription because you want to break 
Congress (S). This type of opportunism, this 
type of attitude will harm democracy and it 
will be bad for the country that under 
Shrimati Indira Gandhi's leadership, the 
country was not allowed to cherish and 
nourish    the 
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democratic practices laid down     by Pandit 
Nehru and Mahatma Gandhi. 

SHRI SYED SHAHABUDDIN: Mr. Vice-
Chairman, Sir, I listened carefully to the 
Home Minister's statement moving the 
Statutory Resolution for the approval of the 
President's Proclamation. I sought, in vain,—
he was speaking after me—that he would 
rebut the points I had made. He did not. In-
deed, the only point he made was that the 
Proclamation should be approved because the 
Constitutional deadline of two months is 
about to be over. As you know, this started on 
the 21st October and we are very close to 21st 
December. But I do not suppose, this is an 
adequate reason for the House to approve this 
Proclamation. 

Sir, two issues, two very concrete issues, 
have crystallized in the course of this debate. 
The first issue is, what was the time interval 
between the submission of resignation by the 
Nayanar Government and the advice, 
tendering of the advice, by the Governor to 
the President? Does the Constitution pre-
suppose some application of mind some 
effort, on the part of the Governor?,; to satisfy 
himself or herself? I am yet to know from 
anyone whether any such effort was made, 
whether there was any application of mind? 
Relevant also is the time interval between the 
tendering of the advice by the Governor and 
the Proclamation by the President. Again, was 
there an application of mind? Was everything 
set, a stage was set, for the take-over? 
Nobody has yet defended the action of the 
Central Government this action which was 
taken in haste. ' 

The second point which has crystallized 
during this debate is, the question of 
suspended animation of the Assembly. Why 
did the Government choose not to dissolve 
the Assembly, but rather to keep it under 
suspended animation?. This term 'suspended 
animation' is rather interesting. This reminds 
me of puppets. You know puppets are 
animated from time to time and sometimes, 
their animation is sus- 

pended. I hope, the Constitutional vision of 
this Government or that of the Home Minister 
does not presuppose that legislators and State 
Governments are like puppets, to be admitted 
and deanimated at will. I think, my 
distinguished colleague, Mr. Advani, has 
rendered a signal service to this House and to 
Parliament by bringing to our attention the 
occasions in the past, on which the Party 
which is ruling today, kept Assemblies under 
suspended animation. And, he brought it out 
very clearly that every time the choice 
between dissolution and suspended animation 
was politically guided. It was based on the 
consideration, whether, in a given situation in 
a particular State, at a time when the 
Government in that State had lost its majority, 
was there or was there not a possibility of the 
ruling Party, the Congress I, forming a 
Government. It was purely a political 
decision. It had nothing to do with the 
Constitution. In fact, as Mr. Advani has said, 
the Constitution does not speak of suspended 
animation at all. If the practice has come into 
being, it is purely an extra-Constitutional 
practice. This is the second point which has 
emerged from this debate. 

My submission, however, is, that on receipt 
of resignation from the Nayanar Government, 
the Governor should have within the shortest 
possible time, made an effort to And out 
whether an alternative Government, a viable 
alternative Government, could be formed by 
any other Party in the State. He could have 
given, or she could have given, some time to 
each of them in succession. After going 
through this exercise within ten days perhaps, 
within a week perhaps, the Governor would 
have been justified in advising the President 
"No; I see no possibility that this Assembly, 
with its present political structure, can sustain 
a viable and a stable Government. Then, the 
Governor's advice would have been 'Impose 
President's Raj; let the Proclamation be issued 
and the Assembly be dissolved." That would 
have been the correct practice. That was not 
followed. So, Sir, that is Why I allege that the 
action of the Governor and the action 
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of the Government in this instance is mala 
fide. It was a premature decision, a decision 
based on political considerations and I feel 
that in a situation which demanded caution, in 
a situation where angels would have been 
afraid to tread, the Governor acted in haste, 
the Government acted in haste. Heavens 
would not have fallen. I do not think that the 
political violence in Kerala would have 
reached unimaginable proportions if the 
Government had acted with some caution, 
with some patience and given a little time for 
the political situation to re-crystalise in the 
best interest of democracy. You are not giving 
the people of Kerala their democratic right to 
choose a new Government. What you are 
trying to do is to impose a Government 
especially through defections, through horse-
trading and through political bargaining. That 
is not the way of serving democracy or 
serving the political system. 

That is why, Sir, I submit to the House and 
I once again appeal to the House that they 
should reject the Motion for the approval of 
the Statutory Resolution moved by the hon. 
Home Minister and support the motion for 
revocation that I have moved. 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): I have called for the pro-
ceedings. They are getting typed. They will 
come to me and before the House is 
adjourned I shall see to it that I give my 
ruling. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I haven't got the record. How 
can I give the ruling? Yes, Mr. Home 
Minister please. 
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SHRI M. KALYANASUNDARAM: The 
Minister will not accept what is reasonable. 

SHRI SYED SIBTE RAZI: Sir, the 
Member concerned is sleeping. He should be 
reminded. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Never mind if he is sleeping. 

GIANI ZAIL SINGH: Who is sleeping? 

SHRI SYED SIBTE RAZI: Mr. Mad-
havan. 

 

 

that she is a very efficient Governor.
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THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): I won't allow It, Mr. Shahabuddin, 
(Interruptions) Order, please. Mr. Shahabuddin, 
you have made your position clear. 1 do not allow 
any  more interruptions. 
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SHRI LAL K. ADVANI: Mr. Vice-

Chairman, you will notice that the entire 
debate was hanged around why it was kept in 
animated suspension and why not dissolved. 
There is no answer to that. Our charge is that 
the animated suspension device is purely for 
partisan reasons, entirely for parti-san reasons 
in order to enable the formation of Congress-I 
Government. Therefore, we would like to 
protest against this attitude of the Govern-
ment. We are totally dissatisfied with the 
reply and in protest we would like to walk out 
of the House. 



267     Re. Statutory Resolution    [ RAJYA SABHA ] relation to Kerala    268 
issued in 

 

SHRI SYED SHAHABUDDIN: Mr. Vice-
Chairman, the Home Minister made an 
appeal to me. I have a feel-ing that he simply 
has not understood the position. I enunciated. 
I have the feeling sometimes that these fine 
points of the Constitution are totally beyond 
the understanding of the Home Minister; and 
I think that this attitude can be traced to a 
tendency not to understand and not to try to 
understand the opposition at all. With these 
words, I protest and walk out of the House. 

(At this stage the hon. Member left the 
Chamber). 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Before I put the Resolutions to 
vote, I have got to give my ruling on the 
point of order that was raised in regard to the 
expression used by Mr. Kulkarni. I have gone 
through the proceedings. The words used by 
Mr. Kulkarni are; 

"Madam, what you have to do with that 
grand alliance? You will be just like a 
joker there. You have no place in that". 

In the first place the word 'joker is not 
unparliamentary. Secondly, Mr. Kulkarni 
explained that he used the word in relation to 
the grand alliance 

and not to Shrimati Usha Malhotra But since 
the word can have a double meaning, I have 
already told Mr. Kulkarni that he should be 
more courteous and considerate while 
referring to lady Members. However, since 
the word 'joker' is not unparliamentary I can-
not order its expunction. 

SHRI J. K. JAIN: I am on a point of order. 
I would "like to know whether the word 
'clown' is unparliamentary or not. I have 
serious objection to this. If the word clown is 
not unparliamentary, then I can agree with 
you. But if the. word 'clown' is un-
parliamentary, then the word 'joker' is also 
unparliamentary. Therefore, please look into 
the dictionary and then give the ruling. What 
is the meaning of the word 'clown'? Clown 
means joker. It is definitely unparliamentary 
as far as my knowledge goes. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): The word used is 'joker'. You 
cann6t go from 'joker' to 'clown'. And, in the 
context in which it is used, it can also mean 
grand alliance of jokers in which Mrs. 
Malhotra will have no place. Now, I have 
given the ruling. 

Now I will first put the Resolution moved 
by Shri Shahabuddin. to vote. The question 
is: 

That this House recommends. to the 
President that the Proclamation issued by 
the President on the 21st October, 1981, 
under article 356 of the Constitution, in 
relation to the State of Kerala, be revoked". 

The   motion  was  negatived. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now, I will put the Resolution 
of the Home Minister to vote. The question 
is: 

That this House approves the 
Proclamation issued by the Presi-dent on 
the 21st October, 1981, under article 356 
of the Constitution, in relation to the State 
of Kerala". 

The  motion   was adopted. 

(At this stage some  hon.  Members left the 
Chamber.) 


